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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

-

Asansel Branch, The said ch@ue whkikgr hes

~of this case.Mr.Jena,leained Counsel feor

CRDER DATED 62-8 7-289 3.

2(twe) Acceunts payee cheques

werth ef ®,85,889/. and anether werth ef

tu.“,GS'?'/. were relessed oy the Railways in

faveur of the Applicant in this case(Naka
sisu) tewards his teminal senefits at the

end eof his empleyment/superannuatien, These

 cheques were said te have seen misdelivered

fer which these have net meen encashed frem

the manks, en the instructien ef the Applicant,

The Railways having verified thatthese
cheques have net seen engashed, thiey have
new issued an acceunt payee chegue en 1

39.6.2003 werth of m,1, 26,537/~ im SBI

®een handed ever ®»y MI.RC Rath, Learn ed stan@in‘:
counse. fer the Railways te Mr.S.3.Jeta,
learned Ceunsel appearing fer the Applicant
under preper receipt, Coples of the ferwardin
letter dt.3i.5l. 2083 of the DRM, pastern
Railways Asanssl,the accsunt payee ch@ue
of dated 30.6,2083 and the receipt granted

by Mr.Jena te Mr.Rath are kapt en recerd

the Applicsnt undertakes te hand sver the i
chegue werth ef ®.1, 27,537/- te the Applicant
undéer sreper receipt and hand éver the said |
receipgt te Mc.Rath, leamed 8tanding Ceunsel +
sy 11,7.2003,He will alse file a cepy of

the said receipt te Be kept on recerd of

this file.
his OA in the aferesaid premises

atands disgesed of, i




ags e mT R SO

P

O\

-

NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

o
L
N
- 4
*
-
\V“
T
{
&

-

cther prayer ef the Applicant
pertainine te celease of nis gratuity depgends
usen preductien of his 'ne eejectien
certificate' ., It appears that the Railways -
have taken a stand that the Applicant has
net yet handed @Vel the guarters alletted in y
nis faveur, Cn the ether hand the stasd of |
the Applicant is thathe has already vaCated
the quarters alletted in his faveur ey the
aailways sut fer the reasen ®f seme of his
family difficulties,the appl icant!'s wife is

in eccugatien ef the sald guarters fer which

a preceeding under PP (gvicatien ef Un-

autherised eccupants) Act, 1972 has already seen
initiated against the Applicant.since @
preceeding under the pP(EUE) Act,61972 has

alresdy eeen initiated, it is fer the

Applicant te explain the pesitien te the
authorities eof the Act in guestien and

ensure the clearance in his faveur ss&
that eratuity ameunt cen se raleased in his.
faveir at the earl est . Applicant te take

ap'propriate stes te eeotain his ne esjectien
certificate oy appreaching the gstate 0ffic

under the BP Act apprepriately. )

Tend Csi(a&cgfh Et‘«{%‘% \_F 2,
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